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e Chaolrmean, Ral
Mew Delhi,

inirn of India through
try of H-allway, Rall Bhawan,

way Boaxd,

2, The General Managzr, Western Railway, Churchgate, Mumbal,
3 The Dy;‘ Cntrolier of Stores, Westerm Railway, Ajmer,

..., Applicants
VERSUS

1, R,C, Gary, Chi¢r Typizt o the Dy, Controllzr of 3Storew,

Western Rallway, Ajmer,

2, Rejendrea Sinhs, Head Typist Ofo the Dy, Cortmller of
Storcs, Wesiern Railway, Ajmer, ,

2. R.F, ohunm, 3r, Typist, O/n the Dy, Controller of Stores,
W2 strrn Roilway, Ajmer,

ve.. Rs spondert s,

Mr. J.,D, Shama, Comsel fovthe rospondents]

COR:

JJL ausiiik, Member (Judicial)
AJl, Bhandari, Menmber (Adniniztraiive)

Hontole Mo,
Hontble Mr,

ORDE ]

A ———

i'\"i R, J * l‘i Y i':.l"\lj SHI E‘/\

Thiz Review Applicatin has besn filed for ze ilow

2li Ty

!
Fa/ 2000 whereln
following digecti nst-

of thz arder doved l...f"i-..“. W2

the 04 w

assd in 0A tio,

owsd with the

<
<
)
U
(4
—
{—
Pie

"Tn fhe light of disoussi X e nartly
allow this 08, In pespech the o for
azsigning higher pay scalz to ths category of
Sendior Typist, we nold this DA as prasgture,
Bowsve o, the Tespmdents agd ddreciod Lo rerund.
the anount vhich gz slresdy bean recovered frem
thz «,ur-l:.‘:\m on tie gooand af boind excecs

anant shall b:r mefunded within a
month from ths date o
Capy ol thi s
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paym«‘nt

r oany dalay

b»:&ycwn d Ej_,;&]ji.j.d of one month, The ].-.'JALS
shall be entitled to reoeive interost @ % por
annuis, No order a5 to costs,?
2. The lsamed counzel for the applicsnts in e Rrview
Apulication ( soprdeniz in O4) haz drawn our sttenti n o
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Pawva 7 of the Ravi:w f&pplication and has suwaitted that a judgemznt
of the Hon'ble Raj z=th an
notice of dis Court sincs it
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D To apprécizte ths covtrove Y, tha sonteznts of the said Pars
Na, 7 are exirachted as undari-

# That after the crder in the aforessid CGA hzd boen

roncuncsd wn 12,3,2003, a desision of the Hon 'hia
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Raj asthan High Goart rr*urlwl.ml 111 i Al we, State of
Raj azthan & Othe s caz to thsa £ the coun m‘*l
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2007 izsue of the Services Law HEpo Y (S]_ﬁ :;:.gcelv,_gfl
Ly 3 13 (‘.'“llub’i on 19,4,2002, The said case had bean
dad ] 3 ly & i .]_ "‘r')t 0,
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4, from the pesuszl of thet aforzsald avomints
that the the Rejasthian High Sonrt was nol in the
Enowled: 2 counsel far the rase vdents snd question
of Sons Tribunal did not axize, In this view of

the mat the opinion that non oo 1sichri1"1g of the
judoems not Biooght to the Wnowledge of the Tribunsl
does no ill'i‘gfll"l Ty app ayen® on © '1‘3 face of the

TECO .rc:l sald to be the ground of Review az is vary
wzll 33 Apz: Court Lo 433t bumor Fath vas, Stste of
Q.’."i“—'“vf" 200 ’( 750 L0 whersin their Lerddiips have held thet
the sco very limited,

5 In this view of the matte r, w Ti03 o qround for entertairie
ing thiz Rsvisw Applicetion and in the premizsz, ths Review
Patition is nhe I‘&}Iny J_-ej ectad,
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gince Wo haye alpsady 2raninzd this Review Petiticn ~n msrits,
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